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ternational clique operates, The
MMTC officers are also there; it is
pointed out that planning of import
is not done by them. The hon Minis-
ter says that the MMTC takes full
responsibility but the officers say
that a separate government agency
for dealing with imports and exports
has to be created.

MR. SPEAKER: You are going
astray; come to the question.

SHRI K. LAKKAPPA: That point
has not been rxplained. Has the
MMTC any definite plan? The hon.
Minister has stated that it was our
‘commuiment so far as international
contracts were concerned. We have
got a long term arrangement with
them. In view of the serious situa-
tion, what steps are the Government
going 1o take® In view ot the failure
of the MMTC, what steps are going
to be taken by the Mainistry. What
steps are the Ministry gomng to take
to handle imports and expcris includ-
ing MML of Karnataka and to export
iron ore which is lyipg there? N6
efforts have been made by the MMTC,

PROF. D. P. CHATTOPADHYAYA,
“The prcblem of the Karnatika State
public gector undertaking is somewhat
like the problem of MMTC  itself.
The metal market gll over the world
is sluggish. Japan is not taking
from India its contracteq quantity;
they are also staggering down. There-
fory) the guantum of jron ore export
%o Japan from India had gone down.
They have slashed down their imporfs
#rom India. Therefore, not only Nar-
natake sources but non-Karnataka
sources also could not be fully “ex-
ploited. Foreign buyers are not taKing
the quantum that they themselves
contracted. We are aware of this
problem and we are looking into this,
As 1 sald before, it is a worldwide
phenomenon and under the cons-
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traints we are doing whatever s
possible.

13.05 hrs.

STATEMENT re. ARREST OF SHRI
BISWA GOSWAMI AT BORJHAR
AIRPORT IN ASSAM

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Sir, According to informa-
tion reveived from the Guvernment of
Assam, Shri” Biswa Goswami was
arrested on 5th March, 1975 at about
2 P.M. at the Borjhar Airport, on
suspicion of having been concerned
in the commission of offences under
section 380/468/120(B) IPC read with
section 5 of the Indian Official Sec-
rets Act, 1923. Shri Goswami wuas
produc®@ before the Chief Judicial
Magistrate, Gauhati on 6th March and
was remanded to judicial custody.
The bai]l application of Shri Goswami
was rejected on 10th March, 1975 by
the Chiet Judicial Magistrate who
remanded him {g judicial custody till
the 21st March, 1075.

It has also been stated by the Gov-
ernment of Assam that in the course
ol the routine security check prior
to embarkation in the airveraft, Shri
Goswami was found in possession of
a bundle of 39 unused ballot papers
along with their counterfoils. These
ballot papers would appear to relate
to Borjhar Polling Station of the Bar-
pet Parliamentary Constituency, in
the recent bye-election. According to
rules 45 and 47 of the Conduct of
Election Rules, 1961, the Presiding
Officer is required, ay the close of the
poll, to send a !3allot Paper Account
to Returning Officer in form 16 which
gives, inter alia, full detsils of ballot
papers unused with the signature of
the Presiding Officer and also without
the signature of the Presiding Offi-
cer. Rule 92(2) requires that the
District Election Officer shall keep in
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safe custudy the packets ¢f unused
ballot papers with counterfoils and
all other papers relating to the elec-
tion. Rule 93, :lud, further provides
that papers in <uch custody shall’ hot
be opened and their contents shal!l not
be inspected by or produced betore
any person ur authority except under
the orderg of thq Election Commission
or of a compel€at court or tribunal
According to the Government of
Assam, Shri Gosw. mn  tailed to give
any satisfactory cxplanation regarding
possession of these 39 unused baliot
papers with fhicir counterfuils and was
accordingly arresed for being found in
illegal possession of tne said ballot
papers. Under the Represcntation of
the People Act, 1951, a person shall
be guilty of an dlectoral offence it
al any vclection he without duce autho-
rity, supplies any ballot puper to any
person or reccives anv Lallot puper
from any person or is in possession
of any ballot paper. In the course of
the nvestigation,  Shva Nityanand
Sarmali, Presiding Officer of the Bot]-
har Polling Station, Shri  Prabhat
Talukdar, 1st Poiling Cffces thereof
and two other persons have also been

arrosted (nvestigaliony are 1tn prog-
ress.

SHRI PILOO MODY (Godhra):
On a point ¢f order. The TNhinister

clearly says and quotes the clection
law thal if during the elections a per-
son is found with ballot papers, it 18
an offence. But this was much after
the elections when he was found with

these ballot papers. How can jt be
an offence?
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MR. SPEAKER: The statement is
there. The tacts are there before you.
Ay tor the legalily or any other thing,
the Election Commission i1s there. The
courts are there. This is what he has
recetved irom the Government of
Assam. He is not giving it on his
own behall. He is giving the version
given by the Stale Governmeant.

SHRI SAMAR GUHA (Contai): On
@ point ol order, Sir.

MR. SPEAKEHK: No point of order.
You usked [or a statement and he has
come with 1. This 1s the informaticn
supplied to nim by the State Govern-
ment, nut hiy Gevernment.

SHRI SEZIIYAN (Kumbakonam):
Can we have a discussion  on  this
statement?

MR SPEAKER: I do not know. 1
cannot sny whout it offhand,

SHRI JYOTIRMOY BOSU (Diamend
Harbour) 1 wang to seek two clarifi-
cations, first whether  the  awrport
police seatch o passenger for unding
out arms and explosive or anytiung
that they nwy think fiy lo search.

MR SPEAKER, This case in already
beivre the court, These guestinns can
le rawsed o the court., You wanted
factual mmformetion and he has sup-
plhied that. The court 1s seized of it
When a statement is bemng made Do
suzh queslions cau be put.

SHRI SAMAR GUHA: I want to
know from the hon. Mimster whether
any complaint was lodgeq with the
police.. .........

MR. SPEAKER: Order, order.
Please silt down. You are speaking
without my permission. Now, I will
go to the next ifemu No. 7. Please sit
down. I have gone to the next item.
No questions can be asked after a
statement. I huve gone to the nexi
item and shll you are going on and
on. I did not allow you. The court
is already seized of the matter gnd it
is already sub judice. I am not go-
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ing to allow any further remargs ©OD
it If you do not want to sit 1 can
adjourn the House We decided nol
to have lunch hour, but if you are
going to utilise the lunch hour ke
thie there is no use There are
courts in the country There s the
Election Commi‘sion By your shoat-
ing the truth w1l nol come oue

SHRI SAMAR GUHA Sir, on a pnint
of order (Interrupnons,)

MR SPEAKER What 15 hiz poeat
of order” I will give hun two minuter
and let him state his point of order
within that fime

SHRI SAMAR GUHA This 1s about
what has happtnid in the Barapeta
parliameniary ty-election 1 want to
submit that atcerding to the records
it the Prcsiching Officer 58 000 voles
were polled bul at the time of count-
g 1t was feund that 89,000 woles
were polled | can Live vo o The figures
booth by hooth although 1 do not want
to gne it One vole was polied
according {o the records of the P oesi-
ding Ohwer but ot the time of count-
ing the numba found was Juleren’
In some arc s {or instance 12000 voles
were polled tut at the tune of count-
g only 242 were counted, in other
areas b votts were polled but 2t the
time of counfing 1t was found thot
about 300 vofes hag been polled This
has happened in 4 number of booths
The Chief Muusier and the Home
Minisier had visted the place just
before the polling day It was founr
that they were confined with the
Presiding Officer It 15 because of
this (Interruptions) All the ballot
papers have come back (Interruptions)
We demand a discussion on this

MR SPEAKER The hon Member
rose on a pomnt of order But he knows
that the discussion will be on matters
which are already bhefore the court

SHRI DINESH CHAND GOSWAMI
(Gauhat1) Sir, the hon Member has
made certain allegations against the
Chief Minister and the Home Minister

Biswa Goswama (St)

and 1n all fiuraesz I would draw your
kind attention to see that these re-
marks are expunged.

MR SPEAKER I will see 1t and I
will examine that and it there are-
1y they will be expunged
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| weaw wgiEa : WA AERA A FEr
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FzH T E
MR. SPEAKER: Unusually excep-
tional procedure is adopted imn this
House. I am so sorry. The statement
that he is giving is based on the facts
supplied to him by the Assam Gov-
ernment. 1t is not his statement. He

has gct information from Assam Gov-
«ernment.
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SHRI PILOO MODY: It is not
Assom  Government's statement. It
is a stalement of the Home Minisier
of India. The information may have
been supplied by the Assam Govern-
ment. But the all statement thut the
Hcme Minister makes is about the
Election Law. Eletion Law is quite
gpecific.  Therefore, I do not think
he can pass off the statement, s de-
liberately mislanding the House and
put the blame on ihe Assam Govera-
ment,

13.33 hrs.

STATEMENT BY MEMBERS RE

HOME MINISTER'S STATEMENT ON

REPORTED POLICE ATROCITIES

IN THE JAMA MASJID AREA IN
DELHI

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Mr. Speaker, Sir, on
19-2-75 Shr1 Brahmananda Reddy.
Home Mimsler while replying to &
debate, raised by myself on police
atrocities and Government misdeeds
m Jama Masjid area has stated:

“Shrl K. Brahmananda TReddy:

It is wniortunate that 1 had heen
atiiibuted motives, It ig unfortu-
nate that some incidents which took
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place have been mis-interpreted,
Take for instance the case of
Farida. Hon'ble Shri Sait mention-
ed about it. It is that very girl who
has said that an injury was caused
to her on the street, Please bear
with me for a little while. She has
already been discharged from the
hospital. Not that she is complete.
ly alright, but, she has been dis-
charged from the Hospital. We all
feel very sorry. If it is true, as
alleged, that she was shot from
point  blank range she could not

have beea in the hospital for two
days.”

1 have a wriften document signed
by Miss Farida in which she has
confirmed (hat she was shot at by a
policeman in her room on the second
floor of her residence in Chitli Qaber.
I have also got the origina] letter
signed by Miss Farida here. If you
like, T can lay it on the Table of the

House. T am reoding the statement
that she has made. -

"To
The S.H.O.

Juama Masjid Police Slation.
Dear Sir,

I; Farida Shaja-ul-Din,
daughter of Late Shri Shaja.ul-din
a resident of House No. (89, situa-
ed at Bazar Chitli Qabar, Delhi
report as follows:

I am residing in House No.
689, situated at Chitli Qabar Delhi
(in front of Clinic of Hakim Baguai)
and lLwving cn the top floor of the
house. I am a B.A. student,

On Sunday the 2nd February,
1975 at 12.30 PM. 1 was sitting
in my house along with my mother.
All of a sudden I heard a noise of
some persong saying that shoot
everybody whether young or old.
The four armed policemen in uni-
form enitered our reom ang said
“where are your men”, Then they



